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Post Offer Public Announcement tothe Shareholders of

Ranbaxy Laboratories Limited

This Annmmnl (‘Post Offer FM Is biing issued by ICICI Securities Limited, (tha ‘Manager to the Offer’) lor and on bahalf of
Daiichi S

Limited (‘Acg }pumnnlm meunh.ngulamiOgndﬂdandasmqwmdbyund&rmaSommas

mmemiquwmm Shares and Tal ) Reg , 1997 as jed (Reguintions’) read with
observations made vide SEBI letter number CFD/DCR/ (O/AG/133560/08 dated August 04 2008,

This Announcement is in continuation of, and should be read in conjunction with, the Public Announcement published on June 16, 2008
(the “PA") in The Economic Times, Navbharat Times and Punjabi Tribune wheroby the Acquirer has made an opaon offer to the equity
shareholders

{(othes than the Seliers) ol Ranbaxy Labo atorles Limited ("ALL" or the “Target Crmpany”) to acquire up to 92,519,126 fully

mmmummum 5/~ gach from the remaining shareholders (other than the parfies to the Share Purchase and

in

Share Subscription Agresment dated June 11, 2008) of RLL representing up to 20% of the Emerging Vioting Capital of ALL (the “Offer”)
terma of Regulation 21(1) of the Regulations, at a price of Rs. 737/- per equity share payable In cash subject 1o the terms and

conditions mentioned in the First Cormigendum o Public Ane published on July 31, 2008 in The Economic Times, Navbharal
Times and Punjabl Tribune, the Letier of Ofer dispatched o the sharshoiders of ALL on August 11, 2008 (“Letter ol OMfer”), the Second

1o the Public Announcement published on August 11, 2008 in The Economic Times, Navbharat Tiras and Punjabl Tribune

and the Third Corrigendum published on September 23, 2008 In The Economic Times, Navbharal imes and | unjabi Tribune,

Tha s are req to note that the Offer formalitios have been compiated and the details are as under
1. Name of the Target Company Ranbaxy Laboratoriss Limited
2. Name of Acquirer Dalichl Sankyo Company, Limited
3. Name of Mahagar 1o the offer ¢ ICICI Securities Limitad
4. Name of the Registrar to the offer Karvy Computershare Private Limited
ond| 5 Offer Details
a. Date of opening of the offer : August 16, 2008
b. Date of ciosure of the offer :  September 4, 2008
6. Details of the acquisition:
:. em Proposed in the Offer document Actual
0.
1_ | Oter price As. 737 Rs. 737
2 | Share holding of the Acquirer Nil Nil
belore the A

3 | Shares proposed to be aoquired | 129,934,134 shares (34.81% ol msued share | Nil (these shares are yet to be acquired)
through the SPSS/ capital and 28.09% of the f
Emarging Voling Capital, as on the date of
PA) through purchase from promoters and
46,258,063 shares (12.39% of issued share
capital and 10% of the Emerging Voting
Capital, as on the date of PA) through
preferential allotment and 23,834,333
warrants (6.39% of issued share capital and

the date of PA)
4 | Shares ace ired in the Open 82,519,126 (24.79% of lssued share capital 82 518,126 (24.79% of ssued shara
Ofter (No. 4 %) and 20% of the Emerging Voting Capital, capital and 20%of the Emerging Voting
as on the date of PA) Capital, -as on the date of PA)
5 |Size of the Open Offer (No. of | Rs. 68,186,505 862 As. 68,186,505,862
shares multiplied by offer price
per share| .
6 |Shares ac Jired after the PA but | NIl Nil
before 7 w rking days prior o
closure date, It any (No. & %)
7 | Post offer shareholding of 92,518,126 shares (24.79% of issued share | 92,519,126 shares (24.70% of issued
acquirer (No. & %) wmmmwan:rqvm share capital and 20% ol the Emarging
Capital, as on the date of Voting Capital, as on the dats of PA)

B |Pre & Post Dffer share holding | Pre Offer %% FPre_Offer Post Offer
of Public (No, & %) 243,301,656 shares 150,782,530 shares | 243,301,666 shares | 150,782,530

(66.19% of issued (40.40% of Issued (65.18% of Issusd (40.40% of

Capital, as on the Capital, as on the Capital, as on Ihe Voting Capital, as on
date of PA) dale of PA) date of PA) the date of PA)
Notes:
a. As out in para 2.1,3 of the Letter of Offer, mm"hlwcommwweanmthe irar, their h g of
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Sale Shares and aliotment of the Subscription Shares and Warranis is pending, as on the date ol this Fost Offer PA.

ges of shareholding, i in the table above, have been calculaled based on the sharsholding of the Target
the of the PA (i.e., June 16, 2008) which was 373,237,870 equity shares of face value of Rs 5- each and

hndwbomukndamﬁunhbmdmEmamvwgmphﬂ(asdnﬂneﬁhm7.?af1hul..e\larmonu]nsonmndm

of PA which was 482,505,620 equity shares of face value of Rs. 5/- each.

of oulstanding shares of ALL as on the date of this Post Offer PA is: 374,111,690 equity shares of face value

NmmLmemml:lanMsmmmmmuw

Investor complaints received: Al | I ived have been replied to.
ummumwmmmmwmmumomu 2008. On account
delay in receipt of certain qualified st Yy app (as d in clause 10.6 of the Letter of Offer) interast at the rate
twwm(nmwmmmmmr.m:mwm 2008 thi Octaber 14, 2008 (Le., for
days) on the mrmmmmmwumummmmmummrwmmm
shares have been accepted under the Offer.

Acquirer accepts full responsibility for the information contained in this Announcement and their obligations under the
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The Regulations
The terms used but not defined in this Announcement shall have the same meaning as assigned in the PA and the Letter of Offer. Thi
Announcement will also be available on the SEB| website www.sebl.gov.in.

Issued by the Manager 1o the Offer Financial Advisor to the Acquirer
@Picici securities :?,{Am o
ICIC! Securities Limited ) Nihonbashi, Chuo-ku,

ICICI Contre, H.T. Parekh Marg, :gll'li‘h JAPAN .
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